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BRUHAT BENGALURU MAHANAGARA PALIKE
BBMP Offices, N R Square, Bengalura 560 00

CCOM/PR/184/2022-23 Date: 09.09.2022

OFFICE ORDER

Subject: Procedure for Removal of Encroachment from SWDs in BBEMP

Reference: 1) BBMP Circular No. COM/PSR(4)/12257/2017-18 dated 27.02.201#
2) BBMP Order No. CCOM/PR/184/2022-23 dated 03.09.2022

* ok W ok W

In continuation of the circular dated 27.02.2018 and office order dated 03.09.2027

Reference 1 and Reference 2. respectively, itis further clarified as under

1. All Storm Water Drains (SWDs) belong to the Revenue Department, Gol and the
encroachments are cleared under the section 104 of Land Revenue Act of 1964
Section 104 provides for summary eviction. Hence, the Thasildhar order, under
Section 104 shall be obtained while clearing the encroachments.

(0]

The covering of SWDs is prohibited by the National Green Tribunal (NGT) in toto, It
doesn’t require notice to be issued for removal of coverings on SWDs, and shall be
removed immediately. However, if the limited covering is provided to access house
apartment complex and is built with all due permissions from the concerned
authorities, that access shall not be demolished.

The Executive Engineer of SWD shall coordinate with Revenue Department for
identification and survey of encroachments and jurisdictional Executive Engincer of the
zone shall ensure removal of the encroachments. In case of non-compliancgf sprict action

shall be initiated on the concerned.

1shar Girinath)
Chiel Commissioner
Bruhat Bengaluru Mahanagara Palike

Copy To:

Hon’ble Administrator, for kind information

The Head of Legal Cell, for kind information

Special Commissioner, Projects, for kind information and necessary action
Engineer in Chief, for kind information and necessary action

Chief Engineer, SWD, for kind information and necessary action

All Zonal Chief Engineers, for kind information and necessary action
Office copy
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